10 Re. Discussion on the ... [RATYA SABHA] ...the Gavernor of Goua

(v) Thirty-sixth Report of the Committee on 'Pradhan Mantri Gram Sadak Yojana
(PMGSY) of the Ministry of Rural Development (Department of Rural

Development).

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions.

RE. DISCUSSION ON THE CONDUCT OF THE GOVERNOR OF GOA

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, as directed by vou, I had moved
a Substantive Motion against the Goa Governor under Rule 168. I would request you to
tell me when this Motion will be taken up because I have not been informed as yet and it
has not been listed in the Business for today. As you had mentioned that day that it will be

considered, that we will discuss it on Monday.

MR. DEPUTY CHAIRMAN: Yes; [ will reply to it. Your notice is received and it
18 under consideration. And as and when the hon. Chairman decides on the admissibility.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this 1s well taken; I understand. But at the same
time, the urgency is lost. We would request you to kindly look into it. How the democracy

has been murdered in Manipur and Goa. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No. Okay. ..(Interruptions)... All that. .
...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this 1s something which has to be discussed.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: All that you can discuss. .. ... (lnterruptions)...

SHRI DIGVIJAYA SINGH: The role of Governor has been totally unjustified,
...(Interruptions)... has gone against the Constitution, has gone against the principles of
democracy... (Interruptions)... has gone against the guidelines of the Sarkaria Commission.

..(Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijayaji, I told you. ... (fnterruptions)... Digvijayaji,
..(Interruptions)...

SHRI DIGVIJAYA SINGH: In a fractured mandate, it has been the practice
.(Interruptions)... to invite the single largest party for the first time ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Digvijayaji, ... (Interruptions)...

SHRI DIGVIJAYA SINGH : And the single largest party has got the right of refusal.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijayaji, ... (Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this is the murder of democracy.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijavaji, ...(Interruptions)... Yes; I told vou.
...{Interruptions)... Why do you say this? You are saying as if it is rejected. It is not
rejected. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: It may not be rejected. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: It is under consideration. ... (Interruptions)...
SHRI DIGVIJAYA SINGH: But I appeal to you. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: And I will come back to you. ... (Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, urgency is lost. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will come back to you. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, urgency 1s lost. ... {(Interruptions)... Kindly take it

up as seriously as possible ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I will come back to you. ... (Interruptions)...
SHRI DIGVIJAYA SINGH: Yesterday only. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. You will be informed. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: The last working day ... (Interruptions)... we had the

information that it will be taken up on Monday.

MR. DEPUTY CHAIRMAN: Yes, vou will be informed and not only that, the House
will also be informed about your motion, about your notice of a substantive motion. You

will be informed.

THE MINISTER OF LAW AND JUSTICE AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, first of all, the expression, 'murder of democracy' by them should not go

onrecord.
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MR. DEPUTY CHAIRMAN: Okay.
SHRI DIGVIJAYA SINGH: Why? ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: [ have got the right to make my request to the
Chair. Why not?

MR. DEPUTY CHAIRMAN: I will go through that.

SHRIRAVI SHANKAR PRASAD: Sir, the second thing 1s that the in-house problem
of the Congress Party should not be shifted to the Governor. The matter is pending.

MR. DEPUTY CHAIRMAN: Okay; let us not go into the merit now.
..(Interruptions)... Let us not go into the merit now. We are not going into the merit of

the matter.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I have a request and I am not
going into the subject. But the expression, "murder of democracy” is not unparliamentary

language and 1t cannot be expunged.
MR. DEPUTY CHAIRMAN: I will examine.

SHRI TAPAN KUMAR SEN: The hon. Minister has made his point. I am also
making my point.

MR. DEPUTY CHAIRMAN: I said that I will examine and go through that.
SHRI TAPAN KUMAR SEN: Please don't go by that.

MR. DEPUTY CHAIRMAN: I will examine and go by the practice and...
...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, will the Treasury Benches and
the Ministers tell the leaders in the Opposition and Members here what to speak?

MR. DEPUTY CHAIRMAN: No, no. He did not say that. ... (Interruptions)...

SHRI ANAND SHARMA: What has happened is. ...{Interruptions)... What has
happened 1s ... (Interruptions)... assault ... (Interruptions)...

SHRIRAVI SHANKAR PRASAD: [ must clarify. ... (Interruptions)... I respect your
right to speak. ... (Interruptions)...

SHRI ANAND SHARMA: They lost the election and they are ... {Inferruptions)...

sworn in as the Government. ... (Inferruptions)...
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SHRI RAVI SHANKAR PRASAD: I fully respect your right to speak.
...(Interruptions)...

SHRI ANAND SHARMA: The theft has been committed. .. ...(Interruptions)... in
the Constitution and now you expect that we will not even point it out, that we will not

resist that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: But, Anand Sharmaji, ...(Interruptions)... Anand

Sharmaji, as you have a right, the hon. Minister also has a right.

SHRI ANAND SHARMA: I am not questioning his right.

MR. DEPUTY CHAIRMAN: You may disagree, but he is saying what he has to

say. You may disagree.

SHRI ANAND SHARMA: If democracy has been murdered, what is wrong in
saying that?

MR. DEPUTY CHAIRMAN: No; if the discussion is permitted, you can say all
this. No problem. ... (Interruptions)...

SHRI ANAND SHARMA: Because when you don't get a mandate and you commit
theft of ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. We don't go into the merit of that now.
...(Interruptions)... We don't go into the merit of that. ... (Interruptions)... Sit down. 39
afo, 9fSTl We don't go into the merit now. Sharad Yadavji, now, T have to take up the

Zero Hour.

sl wvg I|E (FER): IR, IHaR o1 98 a9 g3 off [ Rigom e St @
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..(TAIH)...

MR. DEPUTY CHAIRMAN: Sharad Yadavj, if a notice 1s given; there is a
procedure to be followed. With regard to your substantive motion, the hon. Chairman has
to examine its admissibility, and he has to permit the admissibility. Once it is permitted,
you will know about it. I will convey your feeling to the hon. Chairman.
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ME. DEFUTY CHAIEMAMN: [ have dlready said . . (nfernyplions) .. How, LoP,
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SHEI JATRAWN EAWNEEH (Earmatakd : Please permit me before the LoP

ME. DEPUTY CHAIEWANW: Mot before the LoP. How can you say before the
LoP? The Chair iz obliged to cdl the LoP whenhe iz standing.

SHEI JTATRAM RAMESH: Big *

ME. DEPUTY CHAIEMAN: WNo, o That iz expunged. | (Trberrgptions ). That is
expunged. 5it down That is expunged. Dont say about that That is expurnged; so, you
can't comment on that . Trrarrephions ). What i= expunged can't be commerted upon,
st down,
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ME. DEPUTY CHAIEWAN: Hon LoP, youare a seasoned and a senior Wlember

with a lot of experience in the Lok 3abha and Rajva Sabha. You know, if a motion is

oiven to the hon. Chairtaan or to the Secretanat, for that matter thene isa procedure to be

tollowed, and that procedure will be followed and the decision will be communicated to
you. . I akeraptons)..

SHEI DIGVITAY & SIMGH: But there should be a titne limit Othenwrise, the ungency
will be lost.

ME. DEFPUTY CHAIRMAN: Itwillbe done as earlyas possible. | Taterraptions)..

Pleaze =1t down.

SHERI DIGVITLVA STMGH: The Governor of Goa hasacted .. [Tnterrapiions)... She
has winlated the gudelines.  Taterraptions)

ME. DEPUTY CHAIRWEN: Digwijaya Singhji, you are a semor hilstmber. What

can [ do? ¥ou are such a senior Metber arzuing with me!

SHEI DIGVIIAYE SINGH: She should have given an opportunity to the largest
party . Taterrupiions).. She has not followed the suideline.

ME.. DEPUTY CHAIRMAN: Digvijava Singhji, THY, WATI I have already sid
that 1t 15 under consideration of the hon. Chaitman. Mows, if you allege that it 15 going o
be delaved, I wantto tell vou that it 15 casting aspersion against the Chair Don't do that.

SHEI DIGVIIEYE SINGH: I am requesting the Chair to kindly indicate the
timeline .

ME. DEPUTY CHAIENAN: YVour request is accepted. I will cormrey it to the hon.
Chairman. 51t down,



